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I1EGSLJ  

egistra? 

cc. 
Fard Shri B.K.ir, learned courise1 

for the petitiorr and Shri U.3.Mohapatra.4ic 	
\L 

learned Additional Standing COunsel(Centra4 

for the respondents. Theclairn in thiscas-

istOquashthe transfer order dated 

22.5 .1996 (Annexure-2). hAy this order the 

applicant has been transferred from Ehadrak 

to Probodhpur within the Bhddrak districtr 	- 
The applicant has  been in Ehadrak for the p / 

last eight years. I do not see any justi 

fication even to admit this application. 

Transfer is an incident of service. There 

is no vested right of a Government servant 

to stay at a pdrt1cu1dr place. Transfer is 
-Y' not a punishment. I do not see any infrmijy 	/ 

in this order. No malafides have been made 	 ('k 

out. The petition is dismissed. At this 

stage learned c ounse 1 for the Pet it ioner 

hri B.K.r, seeks permission to withdrat4 (Th 
this application. Prayer a1lced. tition 

is dismissed as  withdrawn. 
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